GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
L OK SABHA
UNSTARRED QUESTION NO. : 661
(To be answered on the 25t July 2024)

EXORBITANT AIRFARE

661. ADV.DEAN KURIAKOSE

Will the Minister of CIVIL AVIATION
olloR feaTotol 31l be pleased to state: -

(a) whether the Government has any plan to control or cap the airfare during
school vacation and festival season for flights from the middle eastern
countries to Kerala;

(b) if so, the detailsther eof;

(c) whether the Gover nment will enfor ce the capping of fares from tier 2 and
tier 3 citiesto therest of India to make flying economical; and

(d) if so, the details thereof and if not, the reasons for not implementing such
nor ms/scheme?

ANSWER

Minister of Statein the Ministry of CIVIL AVIATION
ol foraTeToT 51Tl 31 3153 Jiit (Shri Murlidhar Mohol)

(@) to (d) : Airfaresare market driven and under the provisions of Rule 135(1)
of the Aircraft Rules, 1937, airlines are free to fix tariffs, having regard to all
relevant factors, including cost of operation, characteristics of services,
generally prevailing tariff etc. The airline fare system runs in multiple levels
(buckets or Reservation Booking Designators) which arein line with practice
being followed globally. The fares are fixed by airlines keeping in mind the
market, demand, seasonality, prevailing international scenarios and other
market forces. The airfare increases with increase in demand of seats as the
lower fare buckets get sold out faster and move to higher fare buckets.
DGCA's Tariff Monitoring Unit (TMU) ensures that the fares being charged
by the airlines are as per the tariff established by the airlines.
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